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FINAL ORDER NO. A/86821/2018 

 
 
Per: S.K. Mohanty 
 

This appeal  is filed by the Revenue against Order-in-

Appeal No. PK/ST-I/MUM/106/2017-18 dated 05.06.2017 passed 

by Commissioner of Service Tax (Appeals), Mumbai. 

2. Heard the Learned A.R. and perused the records. None 

appeared for the respondent, despite notice. 
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3. We find  that the amount involved in this case is not 

exceeding  Rs.10 lakhs, hence the appeal can be disposed of on 

Government’s litigation policy.   

 
4. As per the Board’s Circular F.No.390/Misc./163/2010-JC 

dated 17/8/2011 as amended by Circular F. No. 

390/Misc./163/2010-JC  dated 17.12.2015 on Government’s 

litigation, the Revenue  is not suppose to file appeal before this 

Tribunal, if the amount of duty or penalty or interest  involved is 

not exceeding  Rs. 10 lacs.   However,  case involving  the issue 

of classification and refund of legal and recurring nature was 

excluded from the litigation policy.  The present case does not 

involve any of the aforesaid issues. Therefore, the appeal  is 

dismissed as per the above referred Government’s litigation 

policy, without going into the merit of this case. 

(Order dictated in Court) 

 

 
   (S.K. Mohanty) 

 Member (Judicial) 
  
nsk  
  
 
 
 
 
 
 
 
 


